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(iv) F rty-thhd Report on A tion 
Taken by the Government on the 
recommendat ions contained in the 
Twenty-third Report of the Com-
mittee on tl e Ministry of 
Commerce- Export Promotion. 

(v) FortY-fourth Report on Action 
Taken by the Government on the 
recomm ndat ions contained in the 
Nineteenth Report of the C mmi-
ttee on the M ini try of Finance-
Departmel)t of Revenue- Direct 
Taxes (Wealth-Tax and state 
Duty)- Part T- Exemption Limits. 

12.23 hr • 

COMMITT JF ON 
PUBLIC UNDERTAKING 

SJXTY FIRST AND T TV THIRD 
REPORT 

SHRI MADHUSUDAN VAIRALE 
(AkoJa) : J beg to present the fol lowing 
Reports and Minute (Hindi and ngli h 
ver. i ns) of the ommittee on Publ ic Un-
dertaking :-

(i) Sixty-first R port on Central Cott-
age Jndu. tr ies Corporat ion of 
India Limited and Minutes of the 
itting of the Committee rela ting 

thereto. 

(ii) Sixty-third Report on Action 
Taken by Government on the re-
c mmendat ion contained in the 

orty first Repo rt of the Commi-
ttee on Hindu tan Photo Film. 
Manufacturing Company Limited. 

12.24 hr. 

COMMITTE - ON THE WF: ARE OF 
S H DUL D CASTES AND SCHEDUL-

D TRIBES 

THIRTY S CO D AND THIRTY 
FORTH REPORTS 

lifd A. C. DAS (Jajpur) : I beg 
lo pr . ent the foiJowing Report (Hindi 
ahd English version ) o the Committee 

n the Welfare of Scheduled astes and 
Sch duJed Tribes:-

(i) ThirtY- econd p rt on Action 
Taken by G vernment on the re-
comrn ndation contained in the 
Twentieth p rt of the Commi-
ttee on the Mini try of Railway 
(Railway Board)- Re, ervat ions 
for and empl yrnent of Scheduled 
Ca tes and Sch duled Tribe in 

outhem Railway. 

(ii) Thirty-fourth Report on Act ion 
Taken by Government n the re-
omm ndat ions contained in the 

Twenty-fir t Report f the Com-
mittee on the Mini try of Home 
Affa irs-'ocio-econom ic c nditi n 
of S heduJed ,a te and chedul· 
ed Tribes in Union Territory of 
Delhi. 

12.26 hr . 

STAT MENT RE. IMPORT AND 
XPORT POLICY FOR 1983 84. 

TH Ml TST R F COMMERC 
AND OF THE D PART NT 0 

UPPLY (SHRT VJSHWA TH PRA-
TAP SlNGH) : Sir, I am happy to place 
on the Table of the Hous . , the Import 

xport Policy for 1983-84. [Placed in 
Library. ee o. LT-6384/ 83 .] 

In formulating thi Po li y we have 
kept in view the cha l:enge f intern -
t ional trade as well as the e sentia l n d 
of our rapidly grow ing economy. The 
m jor objective of the Policy are :-

To provide further impetus to ex-
port . 

To effect aJJ pos ible saving in 
imports . 

To provide support to the growth 
of indigenou industry. 

To maximize the utilisation of our 
major resource endowments in man-
power and agriculture. 

The Policy also makes provi ion for 
upgrading technology, particularly for 
eKport production and energy con erva-
tion . 
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Import procedures have been 
Urther 'Simplified, e peciaJly to as t 

· mall calc unit and to enc nrage non-
r ident Indian ·f: r tti.a& up indUstri~ 
~n Tadia. 

"EXPORT 

Further improvements na e been 
rnad in th P i y with a view to streng-
lhen the product ion base f~r exports. 

Th cheme for providing -duty fr 
~ puts for -exporters will continue. 

The pen General Licence for app-
roved 100° o Export Oriented Units ha 
been sub<;tantially enlarged to include 

c nd-h nd capital good. , diesel generat-
ing sets con umables and packing mater-
~aL apart fmm new cal)·tal goods, raw 
material: and component which are al· 
-ready permitted. The facility of OGL im-

rt for capilal good has also been e t-
nded to other u..ni producing -ex-clu ivel 

for exp r 

A gre ter mea re of fie ibility will be 
avaiJabJ. in utili ation of import replan-
• hment entitlements -ear ed by manufact-
urer having ubstant ial ex.port p rform-
an to their -credil 

xp rters entering new markets or 
exporting new p :oducts., a may be specifi-
ed, will be eligible for relat ive ly h igher 

. import replenishment in view of the higher 
co ts and efforts in¥olved. 

The new Import Polley i-s intended to 
e tabli h a more -enduring relation hip bet-
ween xport Hou e artd their upp rting 
manufactuers. Reductions ha e been 
ma<ie in their import entitlements. How-
ever, they have been allowed a greater 
flexibility in the utilization of these 
entitlements. 

As the Hon'b}e Members are aware, 
most commodities are freely exportable. 
Certain controls over exports apply only 
to a limited number of items, such as 
some es ential commodities of mass con-
sumption. 

We ha e now added m more item 
to the Open General Licence for x.ports. 
The ban on export of ugarcano and 

handsari ugar ha b en lift d ; th e 
item have been p.l ced on Open Ge eral 
Licence. Other items added to the OGL 
List include peanut better, jaggery (gur), 
barley and compound cattle and poultry 
keds. 

To harne s tne initiative of the pr iva~ 
t rade, export of castor oil to the General 
currency area has been permrtted t6 
private agencies as well . 

Basmati rice will continae to be free 
·exportab le. 

IMPORT SAVl G 

A numb er of pro lsions have been 
maae in. the pol icy to effect reduction in 
imports. A spec:al procedure h. been 
evolved to regulate import of components 
in c nt rm ity with approved ph sed 
manufac:uring pr gramme . fndustrial 
llnits reg · tered with DGTD, who w· h to 
import components for the manufacture 
of machinery and equipment will n()w be 
requir d to get the li "t of c mp nents 
cl ared in advance from the DGTD. 
ThiS procedure is intended to prom te 
indigenou pr )duct ion of c mponents 
which hould re u.lt in aving ()f 
imports. 

Incentive has been prov ided tor tho 
exporters who voluntarily surrender their 
imp rt rep) nishment l ie n~.:e and thu 
torego their entitlement to import highly 
re tricted. and banned items a repleniSh· 
m nt in inputs u ed in xp rts. The 
value of uch surrendered R P eBtitl -
ments will be taken in to account in com .. 
puting tile export performance of the 
concerned exporter, for certain benefit. 
under th policy. 

fncentive has also been provided for 
those indigenous manufacturer who are 
able to supply their material locally on 
competitive pri~s. against valid import 
licence . Such licence will ceaSe to be 
valid for direct import to the e~tent of 
procurem nt from indigenou ources. 
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Actual Users will continue to have 
acce s to all OGL item . However, in 
the case of Trading Hou::.es and port 
Ho1:1 es, the earJiar faciJ ty of such imports 
b ing allowed withou1. debit to the value 
of th ir REP and addit ional licences has 
been withdrawn. This is e pectcd 10 act 
a a check on possibilit'e of unregulated 
and . p culative imports of GL item. 

Import of 
"' il I be allowed 
duc•i n connot 
demand. 

ertain catcgor:es of steel 
on}y if indtgcno u pro-

adequate , ' me( t lhe 

AppJI·ations for import of econd 
hand rapital guod~ will now b(; on•idcr-
ed on a centralised bas for ext;rcising 
cJo~er scru1iny from the indigenous 
angle~ 

Tmport of ~pa•es to act ual u crs w!ll 
continue to be al ·owed for proper mamt· 
enan e of their capital as cts, but 
some ot· the provi ons in this 
regard l1ave been tigh tened. Th i has been 
done in order to provide an opportunit 
to indigenou, indu try to develop capa· 
city for manufactUre of such items. 

SuPPORT TO JNJ IGENOUS JNDUS-
TRY 

A number of items for wh'ch prod uc~ 
tion has develop d in the country have 
been taken out of pen G~neral Licence, 
to provide rea 1nable supp rt to the 
indigenous in dust! y. For the same reason, 
a nun.ber of items have been sh ifted 
from the automatic permissib c list 
to limited permissible and banned list • 

Provision have been made for import 
on OGL of a number of capital good, 
su h as machine tools, machinery for the 
electronic industt y aod machinery used 
by mall ~caJe and export orienled units 
su h as gam1ents and hos·ery, cutting and 
p olishing of d iamonds etc. Import of 
the e items, which have been cleared from 
ind igenou angle, is expected to streng-
then the ba e • of production in the small 
6caJe and export oriented . ector , 

Th scheme for utilising indigenousl 
manufactwers of such intermediate pro-
ducts, t be uSed in the final export 
products has been ra\ional sed. Manu-
facturers of uch inte1 m d ia es will 
h~,;nceforth be able to supp .y their products. 
to app-ro~'d 1 O% export or en:ed un it. 
a wc ~ J. This wil.l enable better uti11Sat :on 
of capacity instalied 1n the country for 
manufacture of intermediates.. 

Actual User will continue to obtain 
their r ·quiren .cnts of raw matedals and 
components aga .nst automJ.tic licenc" 
Actual U er who obta ned aut ma ti 
l'cence of value not exce d ing R . 2 
Lnkh. last y ar, have been allowed 1 epeat 
operation of the ~arne liccn~, with certain 
condition.. '\imilarly, automaric licence 
of .maH value wdl be is ucd on repeJ.t 
basi~, without r\.~ f ren c to actual consump-
tion . This procedural impl iftcation will 
further a ·s.st ~.>m:.~,ljer entrepreneurs to 
organise their product ion ba e. 

UTILISATION OF 1vL\NPOWER & 
NATURAL RESOURCES 

In a lmost all a<.pects of the policy. 
our effort has be n to :pecifically given 
a srecial thrust towards assisting th 
smaH scale and couage industries. We 
are confident that these muasurcs will be 
of significance to our craftsmen and 
techn i6ans and \ ' ill promote furrher em-
ployment avenue~ for utilization of our 
manpower in labour intensive sectors. 

In the inetrest of agricull uraJ exports, 
we have introduced provisions for a 
simp ler procedure for import of essen-
tial machinery, prov'ded il is not indige-
ously ava:Jable. A number of items of 
equipment and other input r quired for 
meal and fish p roduct have been permi-
tted under Open General Licence. 

TECHNOLOGY UPGRADATION 

Further provisions have been made 
in the policy to encourage technology 
upgradation, especially for recogni ed 
R & D units, Small scale Units having 
good export potential will be automaticaJJy 
allowed to import prototypes, upto a 
specified valuelimit, for improvement of 
d signs. 
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The policy wou}d conttnue to provid 
for import of items requ ired for energy 
<:onservation -or for altern tive f sources 
oQf energy. Some more item · ha vc been 
placed on OGL in pursuance of th is 
o bjective 

<>THER PROVJ TO . 

Import of specralise<l ids for -physi 
•cally hand apped persons w ill continue 
1o be pcrn .i ted li~rally . Besides, appli-
. ati ns for import of capital od 
'for ctting up indu-.tr c to rehabilitate 
di ·ab 'ed person il l be giv n pecial 
cen. idcral !on Imporr of pcciaJly de. i-gn-
. d omponents wil l be allowrd for manu-
fac'urc f vehicle firtcd with d isabil'ty 
onlrols a nd dcv 'cc , for se by phys·cally 

han(Lcappt.:d per . ns. 

A omparati vcJy implci prot-'Cdure 
I a bt·en evolved fo r imp rt of eq u ·p-
men r Jequired for d evelopmen t of port . 

Import procedures have been further 
·imp ' ifi d R P licen ing work for 
exporters ha been comp letely dccentra-
li ed . This will prov;dc beuer servi 
1o ~mall exporters . 

orma!itie< of import licencing produ-
res hav b ·en dr<:pen: ,d with f r non~ 

1·e·:dent lnd an '. who wish to ct up ma:J 
scale indu frie in India. Thy have be.;n 
allowed to import cap tal goods a nd in;t~ 

ial r quircment of raw mate rial unckr 
OGL. 

It i, hoped that, through the mea • 
sure. , further impetus will be g iven to 
exports aving·• in import will b effected, 
growth of ind igeno indu try assured, 
and o ur major end wnments of man~ 
power and agriculture will be fully 
e xp loited. 

PROF . MADHU DANDAVATE 
(Rajapur) : Sir, it i a very important 
pol icy Stat ment. I have given a notice 
under Rules 193 and 184 that there 
should be a discussion on this Statement 

beca use the demands of the Min i try of 
C mm . rce are likely to be guillotined. 
Therefore, I have ugge ted that a 
discu ion m ay b~ taken up on th is and 
Parlian11.mt must find some time for it. 

MR. DEPUTY SPEAKER: It will be 
duly con idered. 

PRO. MADHU DANDAVATE: You 
are r plying Ji.ke a Mini tcr, Sir. 

12 30 hr . 

CI:NTRAL INDU TRIAL SECURITY 
FORCE (AMENDMENT) BILL* 

THE MINISTER OF STATE I 
THE M 'NfSTR Y OF H ME AFFAlRS 
(SHRT NTHAR RA JA LA .SAR): Sir, 
I beg t move for leave to introduce a 
Bill to amend the Central Indu trial 

curir-..r Force Act. 1968, 

H T CHITT BASU: (B.lra at): Sir, \ 
r : e to oppo e the BilL 

Mr. DEPUTY SPBAKER: Take on'y 
r two min ut-es. 

• HR r CHrTTA BA U: Why, Sir? 

Mr. DEPUTY SPEAKER: Becau e it is a 
very . m, ll Bill. 

SHRT IliTTA B SU: A ~mall . ill doe 
not mean that it is right. 

I ri e to oppose the introduction of 
the Bill. The rca ons are a follow : 

The Bill, al th ugh it looks very in 
nocent, has got a deeper intenti n. 

MR. DEPUTY SPEAKER: Innocent. 
Like the Minister. 

SHR T '"'H l TT A BASU : Yes, I am also 
innocent . 

The purpo. e of the amending Bill is t 
change the very character of the parent Act. 

*Publi hed in Gazette of India Extraordinary Part II, Section 2, da ted 15-4-1983 


